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~ ACT No. X or 1912

. Passpp BY THE GoVEENOR GENERAL oF INDIA TN COUNCIL.

[ Réceived the assent of the Governor 'Genekdzvvlvdn‘»‘ the 1_8t7é

. - September, 1912:]

An Act further to amend the Indian Divorce
- Act. R

WHEREAS it is exp_edieﬁt further to amend the
Indian Divorce Act ; It is ‘hereby enagcted as
follows :— : e

1. This Act may be called the Indian Divorce

(Amendment) Act, 1912, Sl
2. To section 7 of the Indian Divorce Act the

following proviso shall be added, namely :— .

- “ Provided that nothing in this section shall
deprive the said Courts of jurisdiction in g ~case
where the parties to a marriage professed the Christian,
religion at the time of the occurrence of the facts on
which the claim to relief is founded.” T o
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